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S. No. Name of tbe IndI. 
undertaking 

Date from which 
management under 
the lDR Act was 

No. of employees 
in the undertaking 

discontinued 

1. Carter Pooler & Co. Pvt- 30-4-1983 400 
Limited 

2. Containers &: Closures 28-10-1983 828 
Limited 

3. Indian Rubber Mfrs. 31-10-1983 572 
Limited 

._-----_._ ..... _-

(b) The Manaaement under the lOR Act 
was discontinued as tbe undertakings conti-
nued to be non-viable inspite of tbe manage-
ment and financial support given to tbem 
during the lOR Act management period. Tbe 
track record during the lOR Act manage-
ment period also indicated tbat there was 
no reasona.ble prospect of th-. undertakings 
becoming viable. The alternative solutions 
i.e. nationalisation, reconstruction, sale as 
a runnins concern or takeover by other 
healthy companies were not found 
feasible. 

(d) According to the present policy guide-
line for sick industries, the industrial under-
takinas manaled under the provi~ions of the 
Industries (Development & Relulation) 
Act 19S1, are to be denotified if none of 
the alternative solutions for their final dis-
position is found feasible. 

Special Allocation of Cement for 
HOWling Scheme in Kerala 

4762. PROF. P.J, KURIEN: Will the 
Minister of INDUSTRY be pleased to state: 

<a> wbether the Chier Minister of 
Kerala has asked for special allocation of 
cement for the special housiDI schome heina 
implemented in Kerala ; and' 

(b) if so, the quantity being released 
by the Centre and other relevant details ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
S· M. KRISHNA) : (a) The Chief Minister 
of Kerala in July. 1983 requested for 
additional special quota of cement to be 
utilised for works benefitting Scheduled 
Castes/Scheduled Tribes. 

(b) 10 antici pation of the likely increase 
in the availability of cement in the year 
1983-84, the quarterly allocation of levy 
cement to the State bad already been 
increased by 4,400 tonnes per quarter 
effective from Quarter-II (April-June) 1983. 
Availability of levy cement being limited,. 
any further increase in the basic allocations 
of levy cement is not feasible at present. 
However. tbe position will be reviewed 
apin and if availability of cement improves,. 
the question of increase in the allocations 
could be considered. 

Atomic Power Plant In Radbapuram 
Taluk of Tlnmelyell 

4763. SHRI K.T. KOSALRAM: Will 
the PRIME MINISTER be pleased to state: 

<a> whether there was a proposal to set 
up an Atomic Power Plant in Radbapuram 
Taluk or Tirunelvali District (or which 
proposals for acquisition of about 200 
acres of land was also submitted to Govern-
ment ; and 

(b) if so, the action taken tht"reon ? 
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THE MINISTER OF STATE IN THB 
DEPARTMENT OF SCIENCE AND TECH· 
NOLOGY, ATOMIC ENERGY, SPACE, 
ELECTRONICS AND OCEAN DEVELOP· 
MENT (SHRI SHIVRAJ V. PATIL): 
<a> and (b) A lite at Kundankulam in 
Radhapuram Taluk or Tirunelveli District 
was sUllestcd aloDlwith a number of other 
tites by Tamilnadu Government for 
&ettinl up an atomic power llltation. The 
question of land acquisition will arise only 
alter a final decision on the site is taken. 
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